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Present: Hon'ble Mr,Justice A.K.Chatterjee,Vice=Chairman,

CENTRAL ADMINISTRATIVE TRIBUNAL
. _CALCUTTA BENCH '

oa ‘3@6 of 1996

(UNLISTED)

Hon'ble Mr, M,S.Mukherjee,Administrative Member,

BIRENDRA NATH DUTTA -

UNION OF INDIA & ORS,

For the petitioners Mr.S.N.Roy,counsel,with
- Mr.A.K,Ghosh, counsel.
For the respondentss NONE,
Heard on: 16,10,96, Ordered ons 16,10,96,
Q R D ER .
M.S.Mu e M - A .‘::}:
1, This is filed as an unlisted motien to-day by Mr.Roy,
ld.counsel appearing for the petitiener alcng-with’MxEéhosh,
, R i~
1d,counse. None appears for the respondents, ~

2. The petitioner is agarkeved by the Order dt.25th M=
July,1996 issued by Garrison Engineer,Fort William,Calcutta,
transferring him from Calcutta to Panagarh (A.L to tha petition)
and Order dt.26th July,1996 from DSO,Calcutta (Annexure-A,N to
the petitien) by which he has been informed that he weuld ke
relieved from his duty on 31.7.96(AN) and further by the Order
dt.29th July,1996 (Annexufe-A.N to the petitien) to the peti-
tioner, fhe has been conveyed that he will b2 released on 3lst
July,1996 accordingly. The petitioner has prajged for e directica
for cancellatien of this Order cn health grounds.
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3. The petitioner alleges £o ke a heart patient. He
has made representation By registered pest to this effect
but copies have not been annexed to the pe£ition. Under
the circumstances, on hearing the ld.counsél for ghe
petitioner, we dispese of the applicatien at this stage
itself with the following direction that the respendent
no.4Yé¥§..Fart William,Calcutta, will treat this petition
as iAfepresentation of the petitiener and dispese of the
same appropriately. Till such dispesal, the petitioner needs
not jéin Athe post at Panagarh By virtue of the impuened
Order as mentioned akovey. While disposing of the case,
the respondent no.4 herein shall also decide the period
of absenee apprepriately under the rules and pay him the

salary as due under the rules.
4, Application is dispesed of accordingly. Ne costs,

5. Plain Copy ef this Order be given to the 1d, counsel

for the petitioner for immediate and simultaneous cemmunica-
incldding respendent ne.4 herein

tien of the respondents/along with a cepy ef the petitiong

and annexures theeto,i -i'n.® -~ . .. p L4 T4,

(M, S.Mukherjee) K.Chatterjee)

Member(A) Vice~Chairman,




